IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI, COURT -1I

Item No. 208
(IB)-894(ND)2019

Contempt Petition-11/2021, IA/4130/2020, IA/1610/2020,
IA/4210/2020, 1A-1448/2020, IA-1449/2020

IN THE MATTER OF:

Ram Niwas & Sons Applicant/Petitioner
Versus
M/s. Palm Developers Pvt. Ltd. Respondent

Under Section: 9 of IBC, 2016

Order delivered on 18.08.2021

CORAM:

SHRI. ABNI RANJAN KUMAR SINHA SHRI L.N. GUPTA,
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT:

UN Singh Adv for G Noida in 1.A.4210/2020
Milan Negi for RP

Mr. Raghavendra M Bajaj and Mr. Agnish Aditya, Advocates for Applicant
in I.A. No. 1610 of 2020.

Ms. Renuka Iyer, Advocate for ACRE ARC & IDBI Trusteeship Services
Ltd.

ORDER
Contempt Petition-11/2021- Ld. Counsel appearing for the Respondent

submits that he has filed show cause reply on 17th August 2021 but the same
is not reflected on the DMS. Therefore, the Respondent is requested to verify

from the Registry and ensure uploading of the reply on the DMS before the
next date of hearing.

Ld. Counsel for the Respondent further submits that the Respondent has filed

Co. Appeal No. 80(Insolvency) No. 580/2021 before Hon’ble NCLAT, which is
Admitted and the next date of hearing is on 6% September 2021.

List this matter on 8% September 2021.
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IA/4130/2020- Heard the Ld. Counsel appearing for the parties. We notice
that vide Order dated 5t August 2021, the Respondent was directed to file the
reply /additional affidavit but the same has not been filed. Therefore, his right
to file the reply is hereby closed.

List the matter on 8th September 2021.

In the course of writing this Order, the Ld. Counsel appearing for the
Respondent undertakes to file the reply by tomorrow. Considering this, we are
giving one more opportunity. The Respondent is directed to file the reply by
tomorrow. If the Respondent/IRP fail to file the reply by tomorrow, they shall
be deemed to have been debarred from filing the reply.

IA/1610/2020- Heard the Ld. Counsel appearing for the parties. We notice

that vide Order dated 5t August 2021, the Respondent was directed to file the
reply /additional affidavit but the same has not been filed. Therefore, his right
to file the reply is hereby closed. List the matter on 8th September 2021.

In the course of writing this Order, the Ld. Counsel appearing for the
Respondent undertakes to file the reply by tomorrow. Considering this, we are
giving one more opportunity. The Respondent is directed to file the reply by
tomorrow. If the Respondent/IRP fail to file the reply by tomorrow, they shall

be deemed to have been debarred from filing the reply.

IA/4210/2020- The IRP was directed to file the reply but the same has not
been filed. Therefore, the right to file the reply is hereby closed. List the matter
on 8th September 2021.

In the course of writing this Order, the Ld. Counsel appearing for the IRP

undertakes to file the reply by tomorrow. Considering this, we are giving one

more opportunity. The Respondent is directed to file the reply by tomorrow. If
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the Respondent/IRP fail to file the reply by tomorrow, they shall be deemed to
have been debarred from filing the reply.

IA-1448/2020- In the course of hearing, Ld. Counsel appearing for the IRP

referred to para 7 of the application and submitted that out of 37 allottees,
only 19 have given their consent in favour of Mr. Sandeep Khanna for
appointment as Authorised Representative. He further submits that total
number of allottees is about 300 and till today, IRP has received the claims of
111 allottees only. Considering this, we think it appropriate to give directions
to the IRP to inform all the allottees, whose claims have been received and
conduct a fresh voting for selection of Authorised Representative and place the

outcome on the records.

List the matter on 8t September 2021.

IA-1449/2020- By filing this application, the Applicant/IRP has submitted

the information regarding Constitution of the COC. The same is taken on

record subject to just exceptions.

With this, the present IA 1449/2020 stands closed.
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